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LEGISLATIVE ASSEMBLY. 

WJD, the undersigned, members of the Select 
'Committee to which the Bill further to amend the 
Indian Mines Act, 1923, for certa.in purposes was 
referred, have considered the Bill a.nd have now 
the honour to submit this our Report, with the 
Bill as amended by us annexed thereto. 

2. Dr. D. Penman, Chief Inspector of Mines 
in India., attended the first meeting of the Select 
Committee and gave us valuable assistance. 

3. The main changes made in the Bill are ex· 
plained in the following comments on the clauses 
·affected. 

4. Glatt3e 3.-A proposal WIUI made that the 
C'epreeentativea of the workers should be chosen 
by organizations where thel existed and elected 
in other oases. But the maJority of us oonsidered 
that the method of election by the miners is im-
praoticable and that as representative organiza-
:tions are almost unknown among miners it was 
prefe~able to make no change. 

Clat£Be 4.-We think it desirable that there 
mould be a reoord of accidents whioh involve 
inoapacitating persons for 48 hours or more and in 
addition to altering the proposed seotion 20 (2) 
aooordingly we have added a seotion providing 
for the periodical submission to the Chief Inspec-
tor of the entries in the register. 

OlaU8e 6.-We consider that it is desirable 
that those working above ground should have a 
statutory rest interval of at least one hour and we 
have made provision for this in the proposed 
leotion 22B(2) and have inoreased the spread-
,over a.ccordingly. 

The proposed section 22B (3) has been trans-
ferred from clause 8 of the original Bill and has 
been modified. In its original form it would have 
'enabled mines working not more than 11 hours a 
day to fix different periods for the beginning and 
ending of work for the persons employed above 
ground. This might have led to evasion and the 
clause as now drafted ·ensures that the hours for 
beginning and ending work for eaoh set of persons 
-employed on the same work shall coincide. 

Proposals were made for a further reduction in 
the hours of work below ground. The majority 
-of us however consider that the reduction proposed 
in the Bill in respect of workers employed by 
relays is as large as is desirable in the interests 
both of the miners and of the industry. 'rhe 
'eft'ect of the proposed !:!(~ction 22C is that the 
periQd of nine hours commences at the moment 
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fixed for the first worker of the rela.y to leave 
tho 8urface, and aU the other workers of the rele.y, 
a.t. whatever time they enter, must be got out of 
the mine within nine hOUfS of tha.t· moment. 
In consequence, for the average worker the time 
elapsing between his leaving the surface and his 
emerging again will be nearer eight hours than 
nine, and within that period he has to find his 
way from the surface to the working place, put 
in his hours of work and reach the surface again. 
Thus the hours actually available for work in 
any large mine are likely to be less than eight 
and only a proportion of these hours can be spent 
in aotual work. 

We have, however, altered the provisions 
relating to workers not working in relays so as to 
bring them into line . with thoae working on a 
system of relays and have thereby reduced a.ppre-
ciably the a.verage hours for underground workers 
of the former cllUls. 

Gla'U8t 8.-Seotion 23A of the Act is proposed 
to be repealed for reasons stated in our remarks 
in conneotion with the proposed section 22B(3). 

Gla'U8e 9.-The amendment in section 23B(3) 
is designed to ensure that notices of changes in the 
system of work are invariably sent to the Chief 
Inspector. 

01n,U8e8 10 and H.-The changes a.re oonse-
quential. 

New ClaU8e8 12 and IJ.--':Following the principle 
adopted in the }l~aotories Act, we have introduced 
provisions designed to ensure that persons between 
the ages of fifteen and seventeen are not employed 
below ground before they are fit for such work. 

New claU8t 14 (formerly clause 12).-ln view 
of the amendments we have made in the proposed 
section 220, it is no longer necessary that the time 
when each person goes below ground should, 
be recorded and the only object to be served by 
the register for which the proposed sub-section 
28(4) provides is to ensure that there shall be a 
record showing at any time which persons are 
below ground. The other changes made in section 
28 are meant to secure the better enforcement of 
the law. 

New cla'U8e 15 (formerly clause 13).-The 
amendment is oonsequential on the introduction 
of the new clause 12. 

5. The Bill Was published in the Gazette of 
India. dated the 26th January, 1035. 
, G. We think that the Bill has not been so altered 
as to require re-publication and we reoommend 
that it be passed as now am~nded. 

N. N. SIRCAR. 
F. NOYCE. 
*G. MORGAN. 
A. G. CLOW. 
J. M. CHATTERJI. 
A. H. GHUZNAVI. 
H. P. MODY. 
*LALCHAND NAVALRAI. 
·RAM NARAYAN SINGH. 
*V. V. GIRL 
*N. V. GADGIL. 
·N. M. JOSHI. 
·N. G. RANGA. 
R. D. DALAL. 
• ABDUL MATIN CHAUDHURY. 

• Subject to. Minute of Dioent. 
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MINUTES OF DISSENT. 

I ditIeDt· frOm tbe eha,nge made in IIeCltiOI1 
2~S)·Gf the A'Ct. I conBider- 48 hours is too short 

PM 23fd Febrttary, 1938. 

We hold that the representation of persons 
employed in minM on Mining Boards should be 
by some method of election preferably by Trade 
Unions where they exist. We do not think 
election is impracticable. Proposals for the 
future Constitution of India. provide for the 
representa.tion of Labour interests in LegislatWOll 
by election. 

We also suggest tha.t section 11 of the Indian 
Minea Act should be similarly amended to make 
provision for the election of the minera' represen-
tative on the Committee. to be appoint«l. under 
thataection. 

I do not agree that election is impracti~. 
I would like the election. preferably by Trade 
U~ where. they exist, and at other pl&Cell by 
BOJQa suitable methQd. 

. 413 LAD. 

a period as it would entail an amount of work 
meommensur&te wiih tlie reeult to be obtained. 

G. MORGAN. 

2. We hold that the weekly a.nd da.ily ma.xitDum 
limit for employment for surlace work should not 
exceed 48 hours and 9 hours respectively and for 
employment underground, 48 hours and 8 hours 
reBpectively. We a.re not satisfied by the argu-
ments used by the majority ~ainst our propoB&ls. 

3. We feel that the Government of India should 
have undertaken a more thorough revision of the 
Indian Mines Act especially includitlg the pro-
vision for guaranteeing a.n adequate minimum 
wage a.nd for the establishment of a. Welfare 
Fund. 

N. M. JOsm. 
N. V. OADOIL.. 
V. V. GIRl. 
N. G. RANOA. 
ABDUL MATIN CHAUDHURY. 
RAM NARAYAN SINGH. 

2. I am in favour of ma.ximum limit for em-
ployment for surface work not to· exceed 48 
hours a week a.nd 9 hours a day, and 48 and 8·-
hours respeotively for underground work. 

LALCHAND NAV ALRAI. 
• 

I 



[As AJlElIlDED BY TliE ~EL][C'.I' COMMITTEE.] 

l Wortll ptlatecl iD italiOl UliJicate the ........ eDti 
. tDlleetecl 117 the Committee.) 

A. 

BILL 

Further to amend the 1'11dian Mines Act, 192.1, 
Jor cerf.aill purpo8es. 

W klEBEAI'I it, is expedient further t,o amend the 
Indian Mines Act, 1923, for tll(~ purposes herein- IV of 102a. 
&ft-er &ypearing ; It is hereby enac;ted as follo'Wa ~-

1. (i) This Act may be called the Indian 
Short title Gild Cotla- Mines (Amendment) Act, 

",mce"'enl. 1935. 
(2) It shall CDmfl into force on the 1st dalJ of 

October, 1935. 
2. In section 3 of the Indian Mines Act, 
Amendment of Mction 1023 (hereinafter r0fer- IV 011"" 

3, Act IV of )923. red to as the lIl&id Act).-
(a) for clau14e (c) the following clause shan 

be substitut.ed, namely:-
.. (cl 'child' means a per140n who haa n~ 

completed his fifteenth year ;" ; 
(6) clause (ee) shall be re-lettered &Sclauae 

(cee) and before that olause as so reo 
lettered the following cla\lBe shaH be j~- .. 
serted I namely :-

.. (ee) 'day I mea.n& a period of tfthty.fout' 
hours beginning a.t Dlidntght;t'; .. 

(e) after 01&u8e (j) the following cla.use sha.ll 
be iIl88rted, namely :-

.. (jj) where work of the same kind is eatil" 
ried out by two or more BetA of workers· 
working during difterent periods of 
the day, each of truch setll iE ca.lled a 
, rela.y , ; ". 

8. For clause (c) of sub·seot.ion (1) of sectioD 
Amendment of ~ect:jon 10 of. the said Act the. 

]0, Act IV of )923. followmg olause shall be 
Ilubstituted, Dame Jy :--

"(e) three persons (none of whom shall be 
the Chiflf Inspector or an ]nspector) 
nominated by the Lo(~al Government. of 
whom two shall be pel'8ons qualified to ' 
represont the interests of perSons em- . 
ployed in mineR, and chol>len aftflr con-
sultat.ion .with the organisa.tions, if atty, 
representmg person" employed in 
mines; ". 

4. Sootiqn 20 of the said Act shall be re-numbtlr-. 
Amendml'nt o,"ootion ed !1's Bub-seotion (1) of'· 

20, Act IV of 11123. seotlOn 20 and to that sec-
tion o,s so re.numbered' 

the following sub-sections shall be added 
namely:- ' 

" (:3) Th~ Lo~al Government may, by noti •. 
ficatlOn In the local official Gazette 
direct that a.ocidents other t,hltn tho~,: 
specified in sub· section (1) which caU88 
bodily injury rO'3uifiing in the enforCed 
absence from work of the JX'rSOD injured 
for a period exceeding farly-eight AoU"6 
sh.an be entered in a register in the preH. 
cnbtld form or shall be subject to the 
provisions of sub-section (1). 



(3) A co.P'Y of thttntrie8 i", the regiater referred 
to an 8Ub-aection 12) shall be sent by the 
owner, agent, or manager of the mine, 
within fourteen days after flle 30th day of 
June and the ,Ust day of De.cember in -ea.dt 
1/tAr. to the Ohief Inspector. 

·1. In section 22 of the said Act, for. the word 
" or" the words .. and 

Am~ndment of soetioll 'u, Act IV of 1923. shall cause every report 
su bmittod " sha.ll be 
substituted. 

8. In Chapter VI of the 118.id Act, before section 
1 t · f 23 the following sections 

tiller 10n 0 new tioO' h 11 b . 
'tiOIlll 2.2A, 22B, 22C II a e Inserted, 
and 22D in Act IV of namely ;-. 
J923. \, 

.. 2:?A. Ko person shall be allowed to work in a 
Weekly day of relli. mine on more than six 

days in anyone week. 

22B. (1) A person empwyed above ground 
in a mine shall not. be Hours of ",ark abovo 

.ground. a.llowed to work for more 
tha.n fifty-four hours in 

:any week or for more than ten hours in any day. 

(2) The periods of work of any such person 
lIhall be so arranged tha.t, a.long with his intervals 
for rost, they shall not in any day sprea.d over 
more than twelve hours, and that he shall not work 
Jor more than six 1wu.rs beJore he 1148 had an interval 
Jor f'I'.at of at leaat one hour. 

(3) Persons be~itl9to two or more relays shall 
tIOt beaUoUJed to do work oj the same kand above 
groutul at. tke same moment ; 

Provaded that Jor tke pUrp08e8 oj tkis BUb·seotion 
persons ahaU not be deemed to belong to separate 
re/Q;ys by rea80A only of the fact that they receive 
their .tUert1a18 for rut at different times. 

22C (1) * • • • A 
Ho\ll'1l of uoork bolow 

ground. 

in any day. 

person employed beloW' 
ground in a. mine • • • • 
shall not be allowed to wor k 
Jor more than nine . h(m,rs 

(2) Work of the same kind shaU not be carried 
011 below grou.nd in any mine for a period spreading 
·over more than nine 1wu.rs in any day except by a 
system. of relays 80 a.rranged that tJ,e periotl8 of 
tIJOf'k for each relay are not spread over more than 
:nine hours. 

(.3) No P(!rsr:tn employed in a mine shall be 
aUou.,ed to be in any part oj the mine below ground 
e:u.ept during tllR, periodB of work 8hown in respect 
oj him in the register kept under aub-secti01l (1) 
of 8e~tion 28. 

22D. Where a worker works in a. relay whose 
Special proviRion for period.of. work extends 

!light rela)'ll. over muinlght, the ensu· 
ing da.y for him . shall be 

deemed to be the period of twenty.four hours be· 
ginning a.t thtl end of the period of work fixed for 
the'relay, a.nd tho hours ho ha.s worked after mid· 
night shall be counted towards the previous 
.d&y." 

'1~For aeotion 23 of the said Act the following 
8ubetitutionofn- sec. section shall be 8ubstitut • 

. td.oQ for lIection 28, Act od, na.mely ;_ 

.IV pf 1928. 



u 23. No perlOn 81wJllbe allowed to work in II 

P bib 't' f 1 mine who 1ua.t already ro J 10D 0 omp oy- L~_ .rJ' ...... 
mont of cel't.ain pe1'801lll. ~n WorlOng '" any _ef' 

tweZfHt iour ... " 
mine within the preeed.,., 

8. Section S3,A 0/ the 8aid Act is li.erebg 
Bernal oj ,ection 28A, repealed . 

...t0l IV oj 1923. 
8. In section 23B of the said Act,-
Ameadmel1t of I8Otion 

23B, A~ IV of 11123. 
(a) in sub-section (1).-

(i) for the word .. shifts" the word 
U relays" and for the word .. shift" 
the word "relay" shall be substi-
tuted, and 

(i'l) after the word "relay" as so substi· 
tuted the following sentence Khall be 
inserted, namely :-

" The notioe shall also state the time of 
the commencement and of the end 
of the intervals for rest fixed for 
persons employed above ground." ; 

(b) in sub-section (3), for the word .. shift" 
the words" relay 01' in the rest intervaJs 
fixed for persons employed above ground" 
sha.ll be substituted, and tke comma 
and aU tke tDords after the words "beJore 
rucII, change" shall be omitted ; and 

(c) after sub-section (3) the following sub. 
section shall be inserted, namely :.-
.. (4) No person shall bo allowed to work 

in a mine otherwise thBn in accord. 
ance with the notice required by 
sub-section (1)." 

10. In section 24 of the said Act. for tho words, 
Amendment of sectioll figures and letter "sec. t'. Act IV of 1923. tion 23 or section 23A .. 

the words, figures and 
letters "section 22A, section 22B, section 220, 
Ii6ction 23, • • or /Jub-section (4) of sec-
tion 23B" shall be substituted. 

11. In section 25 of the said Act, for th6 words, 
Amendment of Rection ~gure/J and 1ett:er .. seo-

26, Act IV of 1923. bon 23 or seotlOn 23A " 
the words, figures and 

letters II section 22A, section 22B, section 220 
section 23, • • or sub-section (4) of sec: 
tion 23B" shall be substituted. 

11. BeJore section 2'1 o/tIte MWl.Act theJollowing 
I"'errion 0/ neW .ee. 8ection shall be i1Ulerltd, 

.ton 2'A in Ace IV 01 namely:-
1923 . 

.. 26A . No person who has not completed hi .. 
Y OUfI, pef'#Jons flot to be 8eventeenth year shall be 

tJIIowd. underground tMtA· allowed to be pf'C8ent i1l 
~ OfJrlijl«Jk. 01 fttneBIl. (JfI,1I pari of a mine whiM 
lot below ground, unlu8-

(a) a certificate oj jitnu8 in the prescribed/orm 
and gra:nted to kim ~ a qualified me.dical 
practitioner i8 in tke cuatodll oj the mano.ger 
oj the mine, atld 

(b) he carries while at worlc a token giving a 
reJerenee to Buch cmificate." 



14. For 8ection 28 of the.8Q.id Act, the jollowing 
Substitution of Hew Bedion shall be substitut· 

.ection for 8ootioll 28. ed, namely :-
Aot. IV of 1923 . 

.. 28. (1) For every mine there llhall be kep~ 
It ., in the prescribed form 

f,gtder OJ employul/. d 1- -- • te ·f 11 a.n PJA\lt;l a. regts r 0 a 
persons employed in the mine showing, in respect 
of eaoh such person,-

(a) the nature of his employment, 
(b) the periods of work fixed for him, 
(c) the * intervals Jor rut, if any, to which he 

is entitled, 
(d) the da.ys of rest to which he is entitled, 

and 
(e) where work is oarried on by a system 

of relays, the relay to which he belong,. 
(2) The entrie8 m the regi8ter pucribe.d by 3Ub-

~ection (1) 8hall be 8'UCh t1aat worker' working in 
accordance therewi.tA would not be wor1cing in cma-
lravention oj any oj the provi.ionB of (hi. Ohaptu. 

(3) No per80n 8haU be employed in a mine until 
the particular8 required by BtIb-8eCtion (1) 1uwe 
hem recorded in the rt,gister '" respect oj IVCA 
perlOn and no person ahaU be employed ezcept 
during the periods of work 81wum in respect of him 
"' the regiBte.r. 

(4) For every mine to whioh the Local Govern-
ment may, by genera.l or special order, declare 
this sub-section to be applicable, there shall be 
kept in the prescribed form a.nd plaoe a. register 
viAicJt 8hall show oJ any moment the name oj every 
f't"on then working below ground in the mine." 

15. In section 30 of the said Act.-
Amendment of seetion 

30, Act IV of ID23. 
(a) a.fter (·lau!:!6 (a) the following clause IIhall 

be inserted. namely :-

" (aa) for prescribing the form of the regis-
ter referred to in sub-section 2) of 
section 20;" ; 

(b) in clause (e), for the words" to be more 
than thirteen years of tlge" the words 
.. to have completed their fifteenth year" 
shall be substituted; • 

(c) after claUSt (e) the Jollowing daVIe ,hall be 
insetted, namely :-

.. (ee) jor prescribing the Jorm oj theurli. 
fioatu oj jUnull required by 8edWn 26..4. 
and the circvnwtancu ix wMcA .w 
certijica/.e8 may be granted and revoketl ;" 
and 

(d) in clause (f), for the word "register" the 
word .. registers" shall be substituted. 

J6. In sub-section (3) of seot.ion 31 of the gid 
Amendment of sccti Act, after the words n. Act IV of 1923. on .. British India." the 

words "which is, in the 
opinion of the Governor General in Council, con-
cerned with the subjeot dealt with by the regula. 
tion .. shall be inserted. 

11. Se('-tion 38 of the sa.id Act shall be re-
Amendment of Sl\ction numbered as 8ub-seotion 

as, Act IV of 1923. (1) of section 38, and 
(a) in th~ said section as so re-n~bere<l. 

after the word .. provisionll .. the words. 
brackets and figure" of sub-lleotion (J) ,. 
allall be in8erted; and . 



5 7 
{II) to the se.id seotion a.s so re-numbered and 

amended the following sub-seotion shan 
be added, namely ;-

.f (2) Whoever in oontravention of a. direc-
tion made by the Looal Government 
under sub-section (2) of section 20 falla 
to reoord in the presoribed register or 
to give notice of any a.coidental ooour· 
rence shall be punisha.ble with fine 
whioh may extend to five hundred 
rupees," 

18. In sub-aeotion (1) of section 46 of the aa.id 
. Act, after the word 

Amendment of leoti on lit" th orda 
'6, Aot IV of 1923. .. e~themp be I tele w eleraouy CIt 
subject to any Bpeci1led conditions" aha.ll be 
inserted. 
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